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No-lONKIE8Law, Dated Mivandram, 17th April, 1969/
. - " y 27:}: Chaithra 1891,

'l‘be following Act of the Kemla Smc chtslumre is hcmby gubhshcd for
* genersd] information. The Bill as passed by the ng:s].auve Asgembly rcoewcd the
" assent of the Pmldent on thc“llth day of}\pnl 1969

) . S By arder of the Gm-remor,
P Smmm Mmon,
- Additional. Law Secmary

THE. KE!ALATODDY WORKERS WELFAREFUNDACT 1969

(ACT 2 OF 1969]
. * An Act to provide for the comstitution of a fuod *¥% 10 promote the
welfare, of, and for payment of pension to :oddy warkers-in the State of Kemla.

’ Preambl'e —WHEREAS, it is expedient 10 provide for the constitution of a
fand*** (o promote the welfare of, ami for pnyment of pension to toddy

. workm in the Stale of Kerala;

Bt it eaacted in the Ninctecath Year of the quhllc of I.ndxa, ag follows:—-

1. Short tide, extent and oammmcemenr—-(l) This Act may be calléd the
*Kitnle Toddy Workers' Welfare Fund Act, 1969,

(2) Tt extends to the whole of the State. of Kerola. ‘_ o

-(3) It-$halt come into force on such date as the Govemmcnt may. hy
nunﬁcnnon in the Gazetre, sppoint. ) b

2. Definitions.—In this Act, unless the eotutext otherwise requires—

. (8) “Board" means the _Kgmln_Toddy Workers' Welfm Fund Board
consmuwd under section 6;
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~ "###% (an) “Compensation” eans an amount paynble in 1u1:hp sum to a meml
. For his treatment for injuries sustained during the course of his emplomem of lo
his legal hieirs in the event of his death as a result of the injuries so sustained;

(b) “contribution” means Py conh-ibuﬁou Payable in respect Ofﬂ member under

“the scheme;

L . (¢} “employer” means any person who employs whether directly or through

i another person, or whether on behalf of himself or any other person, cne or mote
. smployces and includes any person who bas a licence for the manufacture,

force; N ) .. ‘
(d) “employee” means any pefson whio is employed for wages in connection

with the tapping, mamufacture, transport, *storage or salo of toddy-and who gets '
his wages directly or indirectly from the employer and inchudes any person employed .
by or through 4 contractor. or through sn agent in‘or in connection with the tapping, '+

- wanufactyre, trafsport 3orage or sale of toddy; i "
(¢) “Fund” means the *Kerala Toddy Workers’ Welfarc Fund established
under *thy scheme ; . . :
- () “manufatture” means any process for the preparation of 1oddy and
includes the preparation of a tree for tapping; :
c ’
*(gg) “prescribed” il ade under this Act;
b} “gchedule” means the schedule to this Act; : '
(i) “scheme” means *the scheme framed under this Act;
{(j) “wages” means all emoluments which are.eamed by an employee while
on duty or on leave with wages in accordance with the terms of the contract of
. empicyment and which are paid or payable'in cas to bum, but does not include—
(1) the cash valuc of any food concession; ‘
(ii) overtime allowance, bonus and commission; ‘ .

~ .3, Toddy Workers welfare Fund —(1) The Govcmﬁc‘mmay, bynotiﬁcatior; R

in the Gazette, ;rame a scheme to be called the ¥Kerala Toddy Workers® Welfare
Fund Scheme for the .establishment of a fund under this Act for employees and
there shail be established, as soon as may be after the framing of the scheme, a
fund in accordance with the provisions of this Act and the scheme. .
(2) The fund shall vest in, and be administered by the Board Constituted
under section 6, ‘
(3) Subject to the provisions of this Act the scheme framed under
~ sub-section {1) may provide for all or any of the matters specified in the Schedule.

. distribution, *storage or sale of toddy under the Abkari Act for the time being in -

® “member” means a member of the fund *g;_dmgm;igmumn&hgthlg
mber of the X ‘ N
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4. Contribution and matters which may be provtded Jor. ln Mc schane -

(1) The conmbunon which shall be paid by he’ empby#m ‘the; ﬁmﬂ
shall be ****en per cent of the wages for the time being payabile: gach of the,

. employees, and employee's contribution shall be equal to the canmbutlonp ‘ya'ble'
_ by the employer in respeet of him. :

(2) The employer shall, in sddition to the contrﬂmuon payable under - -
sub-section (1), contribwte to the fund as graity an amount equal to five per cent .
of the wages for the time being payableio cach of the employees:

Provided that where the amount of any contribution payable under this Act
involves a fraction of a rupee, the scheme may provide for the rounding off suck
fraction to the nearest rupee, haif of a rupee or quarter of a rupee.

(3) *** The govement shail contribute to the fund every year an
amount not less than 7.5 per cent of the employecs’ contnbunon to T.he fund by

. way of grant.

@ H448 Every emplaycr shal) payto the fund ten rupees eack'for every .

. half year in the case of every coconut tree and twenty rupees each for every year.

in the case of every palmirah trec tapped, under his control to be utilized for ﬁl
payment of compensation. ©

{4.A) *** Power of exemption.—(l} Notwithstanding anytlung
contained in section 4, where the Govemment, on the recommendation of the Roard,
are of opinion that it is nocessary in the public interest so to do, they may, by
potification in the Gazette, exempt any class of employers, cither prospectively or
retrospectively, from payment of contribution under that section for such period as
may be specified in the notification.

(2) For the removal of doubt it is hereby declared that an cmployee .

shall not be liable fo pay his contribution under sub-section (1) of section 4 for the
pericd for which his employer is exempted from payment of contriburion.

5. Modification of Scheme.—{1) The Gavetment may, by notification in the’

(2) Evcry notification under sub—scctwn (1) shall be lmd 25 Spon as may

be, after it is issued, before the Legislative Assembly while it is in session fora -

total period of fourteen days which may be comprised in on¢ session or in two
successive sessions, and if before the expity of the session in which it is s0 Jaid or-
the session-immediatcly following, the Legislative Assembly agrees in making any
modification in the notification or agrees that the notification should not be iasued,
the notification shall thereafier have effect only in such medified forin or be of no

- cffect, as the.case may be; so however that any such modification or a annultnent

shall be without prqudlcc to the validity of anything previously doge under that
notification,

Note: Asper G O, (Rt ) No. 2[74/99/LBR d’L 7-7-1999 the Govcmmaﬁ have
enhanced the contnbuuon to 10 per oent - .

}G'azette add to, amend or vary the scheme framed undur this Act * gither .

| '_‘
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6. Constitiition of Board—(1) The Govérnmem mﬁy, by potification in the
Gazette, constitute with effect from such date as may be specified therein, a Board
tobe caliod the *Kerala Tuddy Workers’ Welfare Fund Board for the administration
of the fund and'to supervise of carry out the activities financed from the fund.

Rva) The Board shall be a body corporate by the name aforesaid, hnvmg
perpetual succession and a common seal and shall by the said pame sue nnd be
sued

- (3) '_The Board ahnll cqnsidr of such, number of Directors 25 may be
appointed by the Government and-they‘shhll be.chesen in such manner as may be
provided for'in the scheme:

Provided that the Board shall include an equal sumber of Directors representmg
‘the Government, the employers and the employee.

(4) One of the Directors of the Board sha]l be appomled by the
Govcrnmtnt as Chairman. :
(5) The Government shall pubhsh in the Gaz.ette the names of all the
* Directors of the Board,
: (6) The Board shall administer the fund vested in it in such manner as
.may be specified in the scheme.
) *(7) The Board may with the previous approval of the (Government,
delegate to its Chairman or to the Chief Welfare Fund Inspector of to any Welfare
Fund Inspector such of jis powess and fiugctions under this Act or the Scheme as
it may consider necessary for the ¢fficient administration of the fund subject to
_ such restrictions and conditions, if any, as it may specify
» Provided that no dcleganon shail be made under this sub section unless all
the miembers present support such delegation.
*+%(8} Not act or proceeding of the Board shali be |nvalldated mcrely by
reason of any vacancy in, or any defect if the constitution of the Board.

7. Appointment of Officers.—(1) The Government may appoint a Chief .
Welfare Fund Inspector and as many Welfare Fund Inspectors as they consider -

" pecessary to assist the Chicf Welfare Fund Inspector in the discharge of his duties.

- The Chief Welfare Fund Inspector in the discharge of his duties, The Chief Welfare

Fund Inspector shall be the Chief Executive Officer of the Board.

(2) The Board may with the previcus appmval of the Government appoint
. such staff as it may consider necessary,

(3) The method of recruitment, salary and allowanges, d:smplme and other
conditions of service of the Chief Welfare Fund Inspector and the Welfare Fund
Inspectors shafl be such as may be specified by the Government and the method
of recruitment, salary and sliowances; discipline and other conditions of service of
the staff appomted by the Board, shall be such as may be specified by the Board
_ with the previous approval of the Govemment

-
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8. Determination of amounts.due from employers (1) Thie CHick Welfire
Fund Inspector or any other Welfare Fund Inspectar‘suthartied by him in this behalf
mway, by order, determine the amount diic from any employer under the provisions
of this Act or of the'scheme a8 for this purpose may conduct such inquiry as'he
may deem necessary. - ) i '

. (2) The officer condigting the inquiry undet sub-section (1) shall for
the purposes of such inquiry, have the same powers as are vested in a court for
trying & suit under the Code of Civil Procedure, 1908, in respect of the following -
matters, namely:—- ol ) .

(8). enforeing the attendance of any person of examining him on oath;
(b) requiring the discoviéty and production of docurmient; :
{c) receiving cvidence an aﬂi_dn_vit; I |

. (d) issuing commissions'for the éxamination of wimesses, < -

(3) Any inquiry under thissection sbalt b deemed to be a judicial -
proceeding within the meaning of sections 193 and 228 and for the purpose of -
section 196 of the Indian Penal Code, T R B

-(4) Mo order determining the amount due from any employer ghall be -
made under sub-section (1} unless the employer hag been given a reasonable.

-opportunity of being heard. I :

(3} 'Any person aggrieved by an order under sub-section (1) may prefer
an appeal to the Government ot any other authority es may be specified by the
Government within sixty days from the date of the receipt of the order and the
decigion of the Government or of such authority on such appeal shall be final, .

... ™" 8A. Provisionof Assessment of Contribution—(1) Every employer shall,
pending determination under section 8 of the amount due from him in'any vear, pay
every month by way of advance contribution an amount equivalent to one-twelfth
of the amount payable annually in respect of his employees according to the latest
determination-under the said section; | : . o

Provided that every employer, i respect of whom an erder of determination
under section 8 has not been made at any time, shall pay cvery month by way of
advance contribution an amount cquivalent to one-twelfth of the amount of
contribution payable by him under section 4 in respect of his employeds according

- fo the beast of his judgment: V"~ ¢ ' . L. g

© . . Pfovided further that where advance coatribution is paid by an employer
according to the best of his judginent, a.stitemient showing the manner in which

. such judgmenf was tiede by him shall be'produced at the time of payment.

. (2) The Advance Contribtion for a month shatl become payable on or
before the 5th day of the succeeding month. ' -

{3) Where the advance contribution is'not paid on o before the due
date, the’ Welfare Fund Inspecipr-shall issue &' notice to the defaulter showing the
amount of arrears and if the amount is not paid within seven days of the receipt of
such notice, it may be recoviersd in the amme-rmaner as asrears of land revenue.

) ! o ' ‘
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(4) The amount - paui under this scction for an year shall be adjusted
. agmnst the amount dctcrmmed under Section 8 for that ycar.

*#981, Pawer to rectify errors, ete.—(1) The Chief Welfare Fund Ingpector or
any other Welfare Fund Inspector who has pessed an order under sub-section (1)

of section 8, against which no appeal has been made to the Government as provided .

. in sub-section (3), may, on apiplication or otherwise, at any time within four years

_~from the date of passmg such order rectify any error appnrcnt on the face of the
" Provided that no such rccuﬁcauon which has the effect of enhanéing the
smount detertained, shall be made unless the empioyer concerned has heen given
a rcasonable opportunify of being h'.ard

Provided further that the time-limit mentioned in thts sub-section shall not be '

applicable for a period of six months from the date of commencement of the Kerala
Toddy Workers’ Welfare Fund (Amendment) Act, 1996, in the case of an order made
under sub-section (1) of section § which is prejudicial to the interests of the Fund.

. A2 Where any such rectification has the effeet of reducing the amount
- determingd, the officer concemed shall make refund to the employer entitled thereto
or adjustment agajnst furure contribution of the employer according to His option,

(3) " Where any such rectification has the cffect of enhancmg the amount

determined, the provisions of this Act 2nd the scheme made there under shall apply
--to every such order of enhancement, as if such determination has been made under
- sub-section (1) of section 8.-

8C. Power of revision.—The Chairman of the Board'may, on his own motion,
cell for and examinq .any order passed under sub-section (1) of section 8 or
. sub-section (1) of section 8B at any time with in a period of two years from the date

of passing such order if he has reason to believe that such an order is prejudicial

to the interests of the Board; and subject to the provisions of this Act and the
scheme made thereunder may pass such orders as he thmks fits:

Provided that no such order shall be passed unless the cmployer conccmcd
has been given a reagonable opportunity of being heard:

Provided further that the time limit mentioned in this sectton shall not be
applicable for a period of six- months from the date of commencement of the Kerala
Teddy Workers’ Welfare Fund (Amendment) Act, 1996.

9. Mode of recovery of months due from employers.~—Any amount due from
the emloycr in pursuance -of the provisions of this Act or the scheme may, if the
amount is in arrear, be recovered * together with interest thereon **#*at the same
rate as applicable, from time to time, to the dues in arrears under the Abkari Act, ]
oflO??mthesamcmanncraammaroflandwvemm
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}, oieciion dgatiet Y e amoynt stamfmg to the oredit of
- & n the fund shell not in any way of being assigned or chargod

ﬁﬂdb b“r ‘be lishle to atiachment under my‘ decree or order of any court in

N mspc-’." uxy det ér Iub:hty incurred by the mémber and no recciver appointed

“uupder de Insolvency Act, 1955 Jh‘l!’be entitled 10 or have any cinim on any such -

. (Z)Anyma{s’mndmgmthzmrofammbummefmdmhume
of his mahlc to s nominee under ihe scheme shall’ sbject to any

e deduction su by the scheme vest in the nominec and shall beﬂ‘ee from any

] debt or other lisbility incurred by the dcceased or the nommee b:fore the death of .
- the member. . |

11, Priority of payment of canrnbuﬂom over o!ker debis—Where uny
" employer is adjudicated insolvent or being a campeny an erder for winding up is
\madc, the amount due from the employer under the scheme shali, where theimbxh:y
llmefor has accrued before the ordér of adjudication or wmdmg up is made, be
-decined to by included among the debis which under section 64 of the lnsolwmcy
Atct, 1955 or under section 530 of the Corixpanies Act, 1956 are to be paid in priority |
to all oﬁmr debts in the distribution of the property of the msolvmt or the assets
of the comipany being wéund up as the case may be.
12. FEmplayer not to reduce wage.y erc.—No employcr shall by reason only
of his liability for the payment of any contribution to the fund, reduce whether .
dircctly or indirectly the wages of any smployee to whom the scheme applies or
the total quanfum of benefits to which the employee i is entitled under the terms of -
his employment express or implied. |
13, Members of Board etc, to be public servants, —Every Ducctor of the
Board, the Chief Welfare Fund Inspector and every Welfare Fund lnspeclor
pppointed under this Act shall be deemed eobe a publac servant wuhm the mmnmg
of scction 21 of the Indian Pesial Code.
14, Penalty.~-{1) Whoever for the purpose ‘of avoiding any.payment to be
made by himse)f under this Act or under the scheme oroi‘emblmg eny other person
to avoid such payment knowingly makes or causes to he made any false statement -

" or false mpraenmuon shall be punishable w-n.h imptisoninent for a term which may
extend to * m&.mr.\ndls or wnh fine which may cxtcnd to *'ope thousand mpees, or .

WIlh hoth. - Y

P 4] Whoever contravenes or makes default tﬁﬁpmplymg with any of dle
provisions of this:Act or &f the scheme shall, if no othet penalty is elséwhere

. . provided by or under this Act for such conravention or. noncomplisnce, }

punishable with imprisonment for a {erm which ma)‘(\smdm;hme mm::r with ™.
fine which may extend to’ ﬁve hundmd*mpew or wi:h bd!hf"»,..x‘*\ ;

...‘_‘4
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. *{3) No courtghall take S5Enismmee of any offence p

. thiz-Ast except on a Teport iy WiSting of the facts constituting such

with the previous sanction of fhe* Chief Welfare Fund Inspecton . "W
*14 A. Enhanced punishment for default in payment: of

contributions already deducted —(1) Whoever makes default in the ghyment of

the employees share of the contribution to the funh%h:ii:;g deductpd it ferm

the wages.of the employees, in accordance with the provisions of this Act or the

Scheme shall be punishable with imprisonment for a term which 'm?cxtend toone,

" year but which shall not be less tban three months and with fine w!
*. to four thousand rupees. . . :
(2). Notwithstanding anything contained. in the code of criminal
procedure, 1973 (Central Act 2 of 1974), an offeace under sub section (1) shall be
cognizable, : : ) T

ich may extend

_-=~ "W14B. Enhanced punishment for Second or subsequent offence—Whoevet

.....

having been convicted by a court of an offenée punishable under this Act, commits. -

- the same offence apain shail be punishable for every such subsequent offence with
" imprisonment for a term which may extend to ene year but which shall not be less
than three months and with fine which may extend to four-thousand rupees.

15. Offence by Companies.—(1) If the petson committing an offence under
this Act is-4 company, every officer of the comparly who is in default a3 well as the
company, skall be deemed to be guilty of the offence and shall be liable to be

.- procegded against and punished accordingly: :

Provided that in any proceeding against an officer of the company in respect’

" of an offence under this Act is appears to the Court hearing the case that the offence
is attributable to the negligence, default, breach of duty, misfeasance or breach of
trust committed by the officer, but that he has actéd honestly and reasonably, and
that having regard 10 all the circumstances of the case, including those connected
with his appointment, he ought fairly to be excused, the Court mdy refieve him either

" wholly ot partly, from bis lisbility on such terms as it may think £t. :

(2) Nofwithstanding anyihisig contained in sub-section (1), where an. .

offence under this Act has been commited by a Company and it is proved that the
offence has been committed with the consent or connivance of, or is attributable to
any wilful negligence, default, breach of duty, misfeasance ‘or breach-of trust on
the part of any offiver of ihe company,such officer of the company, shalt be deemed
to be-gixilty of offence’ and shall be liable to be proceeded against and punished
/erccordingly.-' L ‘ :
" Explangtion—~ For the purpose of this section,—

(@) !;Cunpmy” raeans any body corporate and includes a firm, a co-operative

society of other association of individuals, .
() *“Director” in relation to a firm means & partner in the firm ;

P
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(&) “Officer of the company" means the Managmg Dzrecwr, Directors;

‘Managing Agent, ‘Secrm Treasurer m"Manngar of the company and includes

meofﬁoebwusofaﬁm,mmmmymo&wmnmofm&wm and

{d) “Officer of the'company wha is in defailt” means any officer of the
company who is knowingly guilty of non~compliance, feilure or contravention of
the provisions of this Act’ or the Schembrinade thereunder or who kniowingly and -

_ wnlﬁ:lly authorises or pernuls such non-comphmoe. failure or contravcnuon

*ISA.. Directions by Gavmmml.—-—Tbe Government mny, after consultation -
with the Board, give to the Board genéral nstroctions to be followed by the Board.

(2) I exercise of its powers and-performance of its duties under this
Act, the Board shall.not depait” frcm any genml instructions issued under ’

© sub-Section (1), except with the previous permission of the Government.

* ISB. _Powerto om'erinqu—(l)"[he Government may, 4t ey time, appoint

" any person to inquire into !he workmg of- the Board and to subtml 3 report: to the

Government. ‘ .
"~ (2) TheBoard shall give the persan 50 uppomtudallfactlmes fnrthepropa

cofduct of the inguiry and firnish to him guch documents, accounts ormfomuon

in possession of the Board as he may. require.

¥ISC.  Power to Supersede ihe Board — (i) If. on. consndaauon ofthe :cpo:t
under section 158 or otberwise, the Gavernment arc of opinion that the Board has
pergistently made default in the performance of the duties imposed oz it by orlmda
the provisions of this Act or the scheme or has exceeded or sbused its powers, lbe.
Governinent may, by notification in the Gazette, supersede the Board for suchpmod .
nat exceeding six months as may be specified in the notification;

Provided that, before issuing a notification under thn sub-sectiord; the -
Government shal] give a reasonable dpportunity to the Board to show cause why it

- should not be supersoded nnd shall c.ons1dcr the nplannpons lnd nbjocuolp, if
‘any, ofthe Board,

(2) Upon the pubhcauon of a ntmﬁcauon under sub-soction (1),
{(a) -all thé members of the Board ahall as fmm the ‘date’ of:ud:

- pubhcanon, vacatc their offices as gich menibers;’

(b) all the powers and duties which may be amcued or performed

“by the Board shall, during the period of supersession be exercised of puformed by

such officer or officers as may be specified in the notification;" 1.

() a]lﬁmdsandoﬂmpmpetuumtedmtheBoudshlﬂ.dnmg N

the penod of supersession, vest in the Govermnent.

. (3) On‘tbe expiration of the permd of mmcsswn mclﬁod i the

uotification issued tinder sub-section (1), the: Govemm:nt sluil monmmte l.hc -

Bom'dmthemmner pmv:dedmwcu.onG" 1 U T I
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+4815D. Power to borrw.-~The Board may, with the previous approval of

" the. Government and subject to such terms and conditions as may be spgciﬁed by

the Government, borrow money for the purposes of the Scheme.

ASE.  Audit of Accounts-of the Board-—The accounts of the Board shall be
examined and audited onee in every year by the Director of Local Fund Audit.

1S¥. Laying of annual report-and audited accounts of the Board before the
Legislative Assembly.—(1 ) The copy of the annual report of the Board, prepared
under the direction of, and. approved by, the Board together with an audited
statement of accounts shali be submitted o Govemment before the end of the
month of December, every year.” ‘ 7
(2) The Government shall, as soon as the receipt of the same, cause to be
1aid on the table of the Legislative Assembly.
© %16, Deleted. ‘ S
. 17 Protection for acts done in good faith —No suit or other legal
ptoceeding shall li¢ against any Director of the Board or the Chief Welfare Fund
Inspector or any other person in respect of anything which is in good faith done.or
intended o be done under this Act or under the scheme.
* 177, “Bar of jurisdiction of civi! courts.—-No civil court shalt have
jurisdiction to settle, decide or deal with any question or to determine any matter
whiich is by or under this Act required 1o be settled, decided or dealt with or to be

determined by the Government or the Board or the Chief We[fare Fund Inspector or -

- any Welfare Fund Inspector”. : .
18. Special pravision for transfer and vesting of welfare funds established
by custom or agreement—All welfare funds established either by custom ot
agreement beforg the date of commencement of this Act and standing to the credit
of the employees on the date of commencement of this'Act shall, notwithstanding
anything to the contrary contained in any law for the time being in force or in any
deed or other instrument, stand transferred o and vest in the fund established under
sectiun 3 and shall be credited 1o the accounts of the employees entitled thereto in
the fund. ‘ ) :
*i%. _"P'owef to make rules.—-(1) The Government, may by notification in
the Gazette, make rules for the purpose of carrying into effect the provisions of this

{2) Every rule made under this Act shail be laid, as soon-as may be after
it is made, before the Legislative Assembly while it is in sessior for a total period
of fourteen days which may be comprised in one scssion or in two succesaive
_sessions, and if, before the expiry of the sessicn in which it is so Jaid or the session
immediately following, the Legislative Assembly raakes any modification in the rule
or-dezides that the rule should not be made; the rule shall thercafter have effect

- only in such me-dified form or be no effect, as they case may be ; so however that

_any such modification or anoulment shall be without prejudice to the validity of
a:ything previously done under that rule”,
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. " [See Sochon 3 (3)] ] ST
MATTERS FOR WHICH PROVISION MAY BE MADE IN THE SCHEME -

1. The time and manner in which contributions shall be made 1o the fund by, .
cmployers and by, or on behalf of employecs (whether employed directly, or by or
through a cohtractor) the contributions which ap. employee may meke undcr
section 4 and the manner in which such céntributions may be rocovm-d :

2. ‘The menner in which employecs’. centributions may be ‘recovered by. Co

contractors from employees employcd by or through such contractors
*2A. The payment by the eimployer of such sum of moncy as may be

necessary to meet the cost of administering the fund and the rate at which and the o

menner in which such payment shail be made,

3 The consntuuon of ahy oommmcc for asslstmg the _B_qu

"4, The) manner in which nccozmm shall be kept, the, investment of toney
‘belonging: to the fund in accordance with amy directions issucd or conditions”
specified by the Government, the preparation of the bndget, the audxt of accoums
and the submission of reports to the Govcmmenl

3. The conditions under which w1mdrawals from lhe fund may be permitted
. and any deduction or forfclturc may bc made and the maxunum amount of such
deduction or forfc;m.r:

]

6. The fixation by the Gnvcmmcnl in ccmulmuon wnh the Board themte of
interest payable to members, '

7. The form in whichan employcc shail furnish pm:culam about h:mself end . -
his family whenever requlred i '

8. The nominition of a person to receive the amount standing to the credit
of & member after his death and the cancellation or variation of such nomination,

9. The registers and records to be maintained w:lh respect to the cmployees
and the returns to be furnished by the employm or contractors.

10. The form or dcsngn of any identity cml. token or disc for the purppse of
identifying any employee and for i issue, custody snd replacemcm thereof

11. - The fees to be levied for any of the purposes spcclﬁed 1n th.u; Schedulc

12. The further powers, if any. which, may be exerclscd by the ofﬁcm
eppointed under the Act. - ’ i -

— o ——
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13. The conditions under which & member may be permitted to pay premia
on Jife insurance from the fund. o

‘ “14. The manner in which the Directors of the Board shall be chosen and
. appointed. o )

15. The conditions of service, duties and remuneration of officers appointed
under this Act. ‘

" 16, The manner in which any welfare fund vested under section 13 is to be

" brought and credited to the accounts of the employecs entitled thereto in the fund. -

*16A. The'rate of gratuity paysble to members and the conditions for suchi -

‘ payment. -

fund, .

sexs JGAAA. Eligibility for and the méuﬁu:r of paythent of compensation
" from the fund. ’

written off.

}7. Aay other matter which is to be provided for in the scheme or which
may be necessary or proper for the purpose of implementing the scheme.

1

. *As amended By the Kerala Toddy Workers’ Welfare Fund (Amendﬁwnt) Act,

1978, It shall come into force with effect from 1-2-1979.

»# 5 amended by the Kerala Toddy Workers’ Welfare Fund (Amendment) Act,
1978 (31 of 1978). Kt ahal) come into force with cffect from 141979,

#+ A5 amended by the Kerala Toddy Workers' Welfarc Fuod (Amendment)
Act, 1996 (3 of 1996). I shall come into force from 26-3-1996.

ewixAs amended by the Kerala Toddy Workers* Welfare Fund (Amiendment)

Ordinance, 2009 (5 of 2009). It shall come into force with effect from.

19.1:2009.

-

 ss16AA. Eligibility for, and the manner of paymient of, pension fom the

¥ 16B, The condi,tiu'ns under which any amount due to the Board may be -




